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CENTRAL ADMINISTRATIVE TRIBUNAL
T ; PRINCIPAL BENCH
NEW DELHI

oa 7/1999

New Delhi this the 27th day of September, 1999
Hon'ble Smt.Lakshmi Swaminathan, Member (J3)

Shri Mahipai 53/0 sh.Madan Singh
R/0 AB-9,Pandara Road, New Delhi.

working as a Beldar in CPWD,
vidyut Bhawan, New Delhi.

«.Applicant
(By Advocate Sh.Chittananjan Hati )

versus
T ——

1,Union of India through its Secretary,
Ministry of Urban Development,
Govt.of India, Nirman Bhawan,
New Delhi,

2,The Director General (Works),
c.p.W.D. Nirman Bhawan,
New Delhio > !

3,The Chief Engineer(Electrical),
(BFL Zone),
c.p.W.D. vidyut -Bhawan
New Delhi. : . sRespondents
(By Avocate Shri R.V.Sinba)

0 RD E R (ORAL)

(Hon'ble Smt.Lakshmi Swaminathan, Member (J)
Applicant who is admittedly a casual labourer and has

peen working with the respondents since 21,7.1987 has filed
this_applicationgﬁﬁking regularisation of his éervices f rom
the daté of his initial appoimtment with consequential benefits,
2, Shri Chittaranjan Hat i,learned counsel for the applicant
has placed on recoxd the respondents’'0.M.. dated 21.4.95) wm@f:’
had conferred !temporary status' on the applicant as casual
worker and allowed him to continue in service, in continuance
of earlier 0.M. dated 18.4,95, Learned counsel for the
respondents has submitted that this 0.M. granting the applicant
temporary status has been passed in temms of the DOP&T OM dated

10,9,1993 which has been referred. to in paragraph 2 in the note
below, Respondénts, have, however, submitted that the applicant

has been employed against a specific temporary nature of job

and therefore, he cannot be allowed to claim regularisation.
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Q This contention of the.reSpondents has to be re jected terms !
of their OM dated_21,4.1995 which has ~3§5a,made reference to
DoOP&T OM dated 10,9.1993, Learned counsel for the applicant also
relies on the judgement of the Hon'ble Supreme Court in Union of

tndia and Others Vs, Dinesh Kumar Saxena and others (1995)3 scc 401,

3. I have carefully considered the pledings and the submissions
made by the jearned counsel for both the parties,

4, The reSpéndents have themselves stated in their OM dated
21,4.,1995 that they have conferred temporary status on the
épplicant as casual worker, Applicant's cpunsel has also submitted
that the applidant is working in Delhi)ga&;is prepared to work

as labourer in any wo rk assigaed to him., It is also noted that

the applicant has been working with thé respondents since July,1987,
1n the facts and circumstances of the case, the application is
allowed with a direction to the respondents to consider the case

of the applicant for regularisation and granting other benefits

jue to him under law in accordance with the DOP&T OM dated 10,9.93
and any other relevant instructions on the subject, No oxder as

to costs.

(smt,Lakshmi Swaminathan)
Member(J)
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